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25-3- 	 Learrd counl for the petiticyier has filed 

a petition for withdr3ing this 0. A. He wants ten days 

tine to file I further petition.Tjme is a11edThe rnatt:er 

may Ise  p Ut up w be n moved. 
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FaLX1 shri U.C.p and a,learned counsel for the 
e ni or 

Petiti ner and Shri 3.Pal learnedLcounel appearing for 

the ReSp1deflt5, ai MA No. 4)4/39.It is suoitted by the 

learned c ounsel for the petiti 	r that because of soue 

communication sap, 	 he was not aile to appear on 

32 94 on whiCh date, the case was dismissed for default. 

In viei of this, he wants that the order dated 3,2,94 be 

recalLed and the Original applicatiOn 	reStOred.After 

''kearing learned counsel for the petitirier and learned 

senior Stafliflg counsel appearinf 	th -sp orents,we 

recall the order dated 3,2,94 dismissirlç the application 

for default and restored the Origina JpplicatiOfl.eA 

NO. 494/913 is disp'ed of accordingly. 

LL a med c ounse I for the petit i oxv r h as f I ld 

MA No.466/.9B seekingwithdral of the Original Applicaticfl. 

14 	
On this, we have heard the learned counsel for the petitioner 

and Learned $enior Counsel appearing for thesponhentS. 

As the petitiorr wants towithdr'J the Original 	pliCetiOn, 

the OA is disposed of as withdr,Jfl.MA is &--ordingly 

disposed of. 
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